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BAIL APPLICATION

FIR No. : 157/19

PS: Kamla Market

State v. Mahima

U/S: 370/376/109/34 IPC

29.04.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
(through electronic mode)
Sh. Daviender Hora, Ld. Counsel for applicant/

accused.

Observations have been given by Hon'ble High
Court of Delhi in W.P.(C) No. 2945/2020 dated 23.03.2020 in
case litled as "Shobha Gupta and Ors. v. Union of India & Ors.”,
Hon'ble Supreme Court of India in Suo Motu W.P.(C) No. 1/2020
dated 23.03.2020 and Revised Advisory FProtocol aated
30.03.2020 has been issued by Ld. District & Sessions Judge
(HQ) read with other directions received from time to time,
present application is taken up.

Reply not filed.

It is submitted that it is not possible to have hearing
through Video Conferencing. As such, he wants hearing in court
itself.

At request, put up for reply, arguments and

appropriate orders on 02.05.2020.

(Naveen Kumar Kashyap)
-04/Central/THC
29.04.2020















BAIL BOND

FIR No. : 73117
pPS: Gulabi Bagh
State v. Kanhaie Jha
U/S: 392/397/411 IPC

29.04.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State

(through electronic mode)
Sh. Nishant Sharma, Ld. counsel for applicant
accused.

Surety bond filed in terms of old bail bond dated
07.02.20189.

Put up for reply report by SHO/NO concerned

regarding verification of the address and the security furnished

of the surety.

At request, put up for tomorrow i.e. 30.04.2020
at 2 pm.

At request, copy of this order be given dasti.

.\y) t’) (Naveen Kumar Kashyap)
k) i ASJ-04/Central THC
| 29.04.2020



29.04.2020

Present: Mr. Pawan Kumar Learned Addl. PP for !
through electronic mode.
Mr. Yash Kumar, proxy counsel for the a

Observations given by Hon'ble F
No. 2945/2020 adated 23.03.2020 in case it
v. Union of India & Ors.”, Hon'ble Sy,
W.P.(C) No. 1/2020 dated 23.03.2
gated 30.03.2020 have been issued |
read with other directions receiv
taken up.
Reply filed.
It is stated that the
in Faridabad and could not entel

counsel for the applicant

conference. As such, at request
30/04/2020.
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_smm Vs Mohd. Rashid
FIR No. 400/2018

PS.: Kotwali

Uls: 324/308/34 /34 IPC

is available

29.04.2020
Present: Mr. Pawan Kumar Learned Addl. PP for State
through electronic mode.
for applicant | accused.

Mr. S.N.Shukla, learned LAC
given by Hon'ble High Court of Delhi in W.P.(C) No

se titled as "Shobha Gupla and Ors. v. Unian of
1/2020 dated

Observations

29452020 dated 23.03.2020 in ca
Hon'ble Supreme Court of India in Suo Motu W.P.(C) No

India & Ors.”
ory Protocol dated 30.03.2020 have been issued by

03.2020 and Revised Advis

4%
N

Ld. District & Sessions Judge (HQ) read with other directions received from time 1o

time, present application is taken up.
It submitted by the learned LAC that in fact the present FIR is u/s

308IPC. however, the same relates inter-alia to section 307 |PC.

Reply filed.

Heard.
In view of the submissions made and the report that the accused Mohd.

Rashid is an HIV patient and having regard to the above mentioned guidelines,
applicant / accused is admitted to interim bail for a period of 45 days starting from
today on furnishing personal bond to the satisfaction of the concerned Jail
Superintendent. Copy of this order be sent [0 the concerned Jail Superintendent for
compliance. Copy of this order be given dasti 1o the applicant through his counsel as

prayed for. The present application stands disposed off accordingly.

(Naveen Humar Kashyap)
Additional Sessions Judge-04
Central/THC/Delhi










State Vs Shallu

FIR No. 77/2019

PS.: I.P. Estate

Uls: 302/307/120B IPC & 27/54/59 Arms Act

29.04.2020

Present: Mr. Pawan Kumar Learned Addl. pp for State is available
through electronic mode.
Mr. Rahul Malik, learned counsel for th

10 in person.

e applicant / accused.

n'ble High Court of Delhi in W.P.(C) No.
ed as “Shobha Gupta and Ors. v. U
urt of India in Suo Motu W.P.(C) No.
ory Protocol dated 30.03.2020 have

HQ) read with other directions

Observations given by Ho
2945/2020 dated 23.03.2020 in case titl nian
of India & Ors."”, Hon'ble Supreme Co
1/2020 dated 23.03.2020 and Revised Advis

been issued by Ld. District & Sessions Judge (i

received from time to time, present application is taken up.

Reply filed.
Heard. Having regard to the reply dated 29/04/2020

ghter of the accused and although the offence |
e facts and circumstances of the case,

filed by the 10
s u/s

regarding illness of the dau
302 IPC but on merit having regard to th
plicant is admitted O interim bail for a perio
tarting from today on furnishing personal bond

Rs. 10,000/- (each) pefore the Court concerne
osed off accordingly. Learned counsel is at liberty to

d of 30 days to look after her
as well as surety bond
d. The present

the ap
daughter, s
in the sum of
application stands disp
collect order dasti or through electronic mode.
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BAIL APPLICATION
FIR No. : 113/18
pPS: ODRS
Slate v. Salman
u/Ss: 3024‘201}39?!41254 IPC
29.04.2020.
Present:  Sh. Pawan Kumar,Ld. Addl. PP for the State

(through electronic mode)

None for applicant/accused.

On perusal of previous order dated 17.04.2020, itis
revealed that present bail application is already dismissed by the
court of Ms. Deepali Sharma, Ld. Duty Sessions Judge. As
such, nothing survives in the present case.

.'.;/ |
(Naveen Kum v Kastap)
ASJ-04/Central/THC
29.04.2020
-















BAIL APPLICATION

FIR No. : 1/2019

PS: Subzi Mandi Railway Station
State v. Pankaj Rohilla @ Chottee
U/S: 395/397/34 IPC

29.04.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
(through electronic mode)

Sh. Daviender Hora, Ld. Counsel for applicant/

accused.

Observations have been given by Hon'ble High
Court of Delhi in W.P.(C) No. 2945/2020 dated 23.03.2020 in
case titled as “Shobha Gupta and Ors. v. Union of India & Ors.”,
Hon'ble Supreme Court of india in Suo Motu W.P.(C) No. 1/2020
dated 23.03.2020 and Revised Advisory Protocol dated
30.03.2020 has been issued by Ld. District & Sessions Judge
(HQ) read with other directions received from time to time,
present application is taken up.

Reply not filed.

It is submitted that it is not possible to have hearing
through Video Conferencing. As such, he wants hearing in court
itself.

At request, put up for reply, arguments and

appropriate orders on 02.05.2020.

(Naveen Kumar Kashyap)
ASy-04/Central/THC
29.04.2020
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interim bail application, thig court is not

Inclined to grant the interim
bail as :

. But such accused Kapil js

A Copy of thig order be sent
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State Vs Jagdish Kumar @ Gopal
FIR No. 58/2020

PS.: I.P. Estate

Uls: 376D/328 IPC

29.04.2020
Mr. Pawan Kumar Learned Addl. PP for State is available

Present:
through electronic mode.
for the applicant |

Mr. Ashwani Gaur, learned counsel
accused.
Observations given by Hon'ble High Court of Delhi in W.P.(C) No.

2845/2020 dated 23.03.2020 in case titled as "Shobha Gupta and Ors. v. Union
of India & Ors.”, Hon'ble Supreme Court of India in Suo Motu W.P.(C) No

1/2020 dated 23.03.2020 and Revised Advisory Protocol dated 30.03.2020 have
been issued by Ld. District & Sessions Judge (HQ) read with other directions

received from time to time, present application is taken up.
Vide this order, the anticipatory bail application under

section 438 CrP.C. on behalf of accused dated 27/04/2020 filed

through counsel is disposed of.
| have heard both the sides and have gone through the

record.

In the present case, it is argued by the learned counsel that
alleged place of offence in question is about 4 km away from the ITO;
that allegations made in the FIR are baseless and incorrect. It is further
stated that accused had consumed liguor with the accused side at the
time of incident in question and they further ordered food online. It is

stated that no incident as alleged took place at all and even accused
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As such., it is noted accordingly. Independent

of Mr.
S N.Shukla, as such Mr. Sagar Dhama also appeared and perused the

same prayer on the last date of hearing i.e. 18/04/2020. But, attendance of
Mr. Sagar Dhama is not reflected in the previous ordersheet. Accordingly
order d;:ed 18/04/2020 is clarified to that extent. Copy of this order be
given dasli to the applicant through his private counse| Mr. Sagar Dhama.

The present application stands disposed off accordingly.

(Naveen Kum
Additional






















BAIL APPLICATION

FIR No. : 485/14
PS: Timarpur
State v. Pramod & Ors.

U/S: 397/307/308/325/341/365/411 IPC

29.04.2020.

(Arguments heard through Video Conferencing)

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State

(through electronic mode)
Sh. Vikram Singh Saini, counsel for applicant/

accused.

Observations have been given by Hon'ble High
Court of Delhi in W.P.(C) No. 2945/2020 dated 23.03.2020 in
case litled as “Shobha Gupta and Ors. v. Union of India & Ors.’
Hon'ble Supreme Court of India in Suo Motu W.P.(C) No. 1/2020
dated 23.03.2020 and Revised Advisory Protocol dated
30.03.2020 has been issued by Ld. District & Sessions Judge

(HQ) read with other directions received from time to time,

present application is taken up.
It is argued that conduct of accused is satisfactory.

He was granted interim bail 6-7 times earlier also. That he is in

custody and trial is likely to take some time.
On the other hand, it is submitted by Ld. Addl. PP

that the offence charged against the accused involved Section

307 IPC apart from other offences. As such, interim bail be not

granted.
It is not the case of the accused that the ward/jalil






























